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MR, CHAIRMAN: Mr. Janeshwar Mishra.
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SHRI BALBIR K. PUNJ {Uttar Pradesh): Mr. Chairman, Sir, the
House has to be run under certain rules. And | find friends from the other
side breaking all the rules. They have no raspect to the Chair and they
have no discipline,
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MR. CHAIRMAN: | have not called you.
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MR. CHAIRMAN: | have not called you. Please sit down.
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MR. CHAIRMAN: The Government cannot respond immediately.
They have heard it. They will respond. Mr. Janeshwar Mishra.
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SHRI RAVI SHANKAR PRASAD (Bihar): Sir, { have a point of order.
Kindiy allow me. fieel ar W& i1 o0 Werer 3 Sord o1 of Suw 9§ 3mgfy
# T A fF it is sub judice, not maintainable. Today, | humbly request you
to kindly give a ruling on whether any matter referable befora a Commission
of Inquiry is sub judice or not. There are traditions of this House. There
are judgments of the Supreme Court. | request you very humbly to
kindly decide this matter once and for all -- whether any such matter can be
raised or not.

SHRI NILOTPAL. BASU: The point of order has to be on the
business being transacted.

MR. CHAIRMAN: You please sit down. ... {interruptions)...... I
have permitted Mr. Rajiv Ranjan Singh ‘Lalan’. Somebody raised the issue
of it being sub judice from there. When the Chairman has given the ruling
that he is allowed, then, he has taken everything into consideration. So,
one has not ta go into the details of it. | have called Mr. Rajiv Ranjan Singh
Lalan’.

SHRI RAVI SHANKAR PRASAD: | bow down, Sir.
SPECIAL MENTIONS
Trifling with National Security by means of so-called Investigative Journalism
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MR. CHAIRMAN: Nothing will go on record, except what Mr, Rapwv
Ranjan Singh ‘Lalan' is saying...{interruptions)..
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